HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Jammu)

TENDER NOTICE

No. 768 Dated: 28.02.201 |

Sealed offers affixed with revenue stamp worth Rs.5/- for
supply of AIR DVD (Software) and Law Books (Bound
Journals) to the High Court of Jammu and Kashmir at Jammu are
invited from the reputed Publishers or their authorized agents.

Detailed terms and conditions and list of Books etc. can be
seen at our website www.jkhighcourt.nic.in. Tenderer should
quote discount percentage on printed price/catalogue. Tender
should be accompanied with CDR/FDR pledged in favour of
Chief Accounts Officer, High Court of J&K, Jammu, for
Rs.8000/- and reach this office on or before 10.03.2011 upto
4.00 P. M., which shall be opened on the next working day at

11.00 A. M. in the presence of the Tenderer whosoever wish to
be present.
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Registrar-General
(Not to be published)

No: 13515-17/AC dated 28.02.2011
Copy to the:-

- 1. Principal Secretary to Hon’ble the Chief Justice, High Court of J&K,
2. Secretaries to Hon’ble Mr. Justice

3

.....for information of His Lordship.
3. Chief Accounts Officer, High Court of J&K, Jammu,
4. Chief Librarian, High Court of J&K, Jammu/Srinagar,

o .....for information and necessary action.
5.

Director, Information Department, Jammu, with a request to ensure
3 |
publication in tomorrow’s issues of the Newspapers.

Assjstant Registrar (Aecs)



List of Books and Terms and Conditions as regards
Tender Notice No.768 dated 28.02.2011:

List of Books (Bound Volumes):

S. | Name of the Book Library Library Total
No. High Court | High Court '
Wing Jammu| Wing Srinagar
1. | Accidents Claims Journals | 1 set each | seteach | 2 sets each
for the year 2011
2. |AIR SCW for the year| 2setseach | 2setseach | 4 setseach
2011
3. | All England Law Reporter | 2 sets each | 2 setseach | 4 setseach
for the year 2011
4. | Arbitration Law Reporter| 1 set each | seteach | 2 sets each
for the year 2011
5. | Consumer Claims Journal | 1 set each | set each 2 sets each
for the year 2011
6. Consumer Protection | set each | set each | 2 sets each
Judgments for the year 2011 b=
7. | Consumer Protection | set each | set each | 2 sets each
Reporter for the year 2011
8. | Crimes for the year 2011 | set each 1 set each | 2 sets each
9. | Criminal Law Journal for| 1 seteach | seteach | 2 setseach
the year 2011
11.| Judgments Today for the| 1 seteach | seteach | 2 setseach
year 2011
12.| Service Law Journal for| 1 seteach | seteach | 2 setseach
the year 2011
13.| Income Tax Reports for| 1 seteach 1 set each 2 sets each
year 2008 and onwards
14.| Sales Tax Cases for the| | seteach | seteach | 2 setseach
year 2008 and onwards
15.] AIR Manual (6" Edition )| 3 setseach | 3 setseach | 6 setseach
(Vol. 11 to 20)
16.| Srinagar Law Journal for| 6 setseach | 6 setseach |12 setseach
the year 2011
17.| Kashmir Law Journal for| 6 setseach | 6 setseach |12 setseach
the years 2010 & 2011
18.| SCC yearly Digest for the 1 copy | copy 11 Copies
year 2011 (9 copies for
Residential
Library of
the Hon’ble
Judges)
19.| Black Law 1 copy -- | copy
Dictionary
20.]J. K. Judgments 198 Copies
(Supplement), 2009.
21.| AIR DVD (software) 06
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Terms and Conditions (Tender Notice No.768
dated 28.02.2011):

l.

Tenderers are requested to quote discount percentage
clearly in words and figures and no overwriting or cutting
should be done. If overwriting or cutting the same should
be attested with Stamp and Signature of Publisher/
Authorized Agent submitting the Tender Notice.

Tenders should be accompanied with CDR/FDR of
Rs.8000/- pledged to Chief Accounts Officer, High Court
of J&K, Jammu. Tender without CDR/FDR will be
outrightly rejected. | .

No conditional tender will be accepted. Quotation should
be clear and no condition on account of quoted discount
will be considered.

Successful tenderer will have to make supply within
stipulated period and submit his bill alongwith Books for
verification and office procedure so that funds released
by Government are utilized during the current financial
year i.e. before 31.03.2011.

No supply/bill will be accepted after 29" of March, 2011
to avoid creation of liability for next financial year.

Payment will be released only after verification of Books
by the Committee nominated for the purpose.

Rates should be F. O. R. J&K High Court Complex,
Jammu and nothing extra will be paid on account of
loading/unloading freight or toll etc.

| v o
Registrar General
High Court of J&K"-



H1IGH COURT OF JAMMU AND KASHMIR AT JAMMU
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NOTIFICATION

76? Dated: D—L’fl) 00X IID’O”

In pursuance of Government of India, Ministry of Law and Justice

(Department of Justice), New Delhi’s Notification No. K.13021/4/2010-US.II
dated 17" February, 2011, Hon’ble Shri Justice Fakkir Mohamed Ibrahim
Kalifulla, took oath of office as a Judge of the High Court of Jammu and
Kashmir, today the 24™ of February, 2011 at 10.00 A. M.
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Registrar General
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Copy of the above forwarded to the: -

1. Joint Secretary to the Government of India, Ministry of Law and
Justice (Department of Justice), New Delhi,

2. Registrar General, Supreme Court of India, New Delhi,

3 Principal Secretary to His Excellency the Governor of Jammu &
Kashmir, Raj Bhawan, Jammu,

4. Principal Secretary to Hon’ble the Chief Justice, High Court of Jammu

& Kashmir, Jammu,

Secretary to Hon’ble Mr. Justice

Secretary to Government, Law Department, J&K, Jammu

Secretary to Hon’ble Mr. Justice Fakkir Mohamed Ibrahim Kalifulla,

Principal Secretary to Govt., General Administration Department, J&K,

Jammu,

9. Registrar Vigilance, High Court of J&K, Jammu,

10-11. Registrar Judicial, High Court of J&K, Jammu/Srinagar,

12.  Registrar Rules, High Court of J&K, Jammu,

....for information.

13.  Accountant General, J&K, Jammu, for information and necessary
action (copy of Notification is enclosed),

14.  Chief Accounts Officer, High Court of J&K, Jammu,

15-16. Accounts Officer, High Court wing, Jammu/Srinagar,

17-18. Protocol Officer, High Court wing, Jammu/Srinagar,

19.  Manager, Government Press, Jammu/Srinagar, for publication in the
next issue of the Government Gazette.

20. Incharge NIC for uploading on Website.

21. Office file. Q I
q.b)'yb\\

Deputy Registrar (Admn.)
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